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217 Re. Demand for a
SHRI S. S. AHLUWALIA : *

TiHE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): I am sorry, Mr. Ahluwzalia,
I can’t allow you to speak about
another Member. You cannot make
an aliegation against another Mein-
er of Parliament. . .(Interrup-
tions). ... 1 am sorry, I cannot allow
you to make an allegation against
another Member of Parliament. Ple-
ase sit Jown. | can’t allow an allega-
tion uzainst  another  Member
of Parliament. It will not go on
record. . .(Interruptions) .
I am  sorry. Please  don’t
make any allegations about other
Members of Parliament. It will not
go on record. Kindly sit down.
You canzot raise it i this House.
It hus nothing to do with any
Member of this House. We are
taking up the Constitution (Sixty-
Fourth Amendment) Bill.

Yes, Mr. Subramanian Swamy.
F°rverAr Ry ngwr fan ¢

kL, DEMAND FOR A
STATEMENT ON NEPAL

SHRI SUBRAMANIAN SWA-
ttar Pradesh): "Madam, this

MY ‘°
House vas given a solemn assurance

by the Leader of the House, Mr.-
Gurumnswamy that thers. would
¢ussion” or a- statement on °
aothing fins ¢ome.

be s
Nana'. 5o Tar
Ther: s no annauawemen;jaléq if
they -vant to’ chicken otit.of: this.
He must maké & statement when he
has given the assurance..:, - ;o

THE VIC “E.CHAIRMAN (SH-{!.

RIMAT{ JAYANTH! NATARA-.

JAN): Dr. Swamy, you have fo
approam the Chairman.

*Not recorded.
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. SHRI.SUBRAMANIAN SWA-
MY: No, no. He gave an assurance
on the floor of ‘the House.

THE LEADER OF THE
HOUSE (SHRI M, S. GURUPA-
DASWAMY): Madam, may I say ?
I said the other day that the Govern-
ment is prepared to make a state-
ment on Nepal also. But T also said:
that the official business has to be
completed and that the Business
Advisory Committee has to decide
this question. .

SHRI SUBRAMANIAN SWA-
MY : You did not say that. It was
an unconditional offer.

SHRI M. S. GURUPADASWA-
MY : No. I know my words.

SHRI SUBRAMANIAN SWA-
MY: You want to chicken out of
this.

SHRI M. S. GURUPADASWA-
MY : The Business Advisory Com-
mittee has to take into consideration
all the business before the House,
and it would decide about it. (Inter-
ruptions)

" 'THE VICE-CHAIRMAN (SH-
RIMATI "JAYANTHI NATARA-
JAN): { am sure that witl be consi-
dered. Yes, Mrs. Satya Bahin. One
minute 1 am ideatifying one by ons.
Mrs. Satya Bahin, is itza point- of
order ? What are. you @hmp 7.

%fwa T af; X q:ﬂrq'g&q-r#
o st &1 g H’TH’HTG“T”W Sk
agrrrzacaq', meﬁq Gﬁ'r'rrqz”f%:

" ‘aﬁam) U '

THE VICE CHAIRMAN’ (§H-;‘
RIMATT . TA,YANTHI NATAQA-,A
JAN): No. [ will not allow vou to
say .anything. You cannot make an
allepation aboyit. another, party. You.
have to ask for permissign from the
Chairman. Kindly “sit ‘down. '
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neat weq : B SITRT AT House. 1 am sure he will look

. (;ﬁ::?) % st v into it. Kindly allow the House to

SHRI SUBRAMANIAN SWA-
MY: The atrocity is the same
Whether one is a Member of Parlia-
ment or not.

M. AR ATFY (IAT ¥&W) ¢
FEYFAT, AMGTH, AFRE Y wforge §
oY S afafafrar E o & &
W & | 7gw § gz faatww
we ... (sy=gmE). ..

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): You don’t have permission.
Dr. Pandey, I thought it was a
point of order. I cannot allow you
without the permission of the Chair-
man. I am calling the Home Minister
for the Sixty-Fourth Amendment.
I am not allowing any point of
order. This is zero hour. (Interrup-
tions) Dr. Pandey, kindly sit down.
I am not allowing you to raise it

ecause you have not got permission
of the Chairman. I thought it was
a point of order. I am identifying
the Home Minister, Mufti Moham-
mad Sayeed to move the Consti-
tution (Sixty-Fourth Amendment)
Bill. (Interruptions) 1 have identified
‘the Home Minister. Kindly sit down,

wt oty agra (fagie) : fage
¥ fEragis 6 Wi wT AT gAT §
co.. (emEET) ...

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): No. (Interruptions) Please hear
me. I cannot allow you to say
anything without the permission of
the Chairman. What yoy have said
has already gone on record. Now kin-
dly sit down and allow the House to
‘function. What you have said has
already gone on record about the
atrocities on women. It is already on
-record. I am sure the Home Minister
will look into it. Kindly sit down.
He has heard it, It is op recqrd,
what you have said about atrocitigs:
:against women. Atrog¢ities against
‘women is the concern of thg wholg

take up the Constitution (Sixty-
Fourth Amendment) Bill.

SHRI DAYANAND SAHAY:
Madam, six persons have been
killed in Bihar. (Interruptions)

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. You ask for
permission from the  Chairman.
‘Without Chairman’s permission you
cannot raise it. If the Chairman
allows it, I will allow it. Now there
is no permission. (Interruptions) Mr.
Dayanand Sahay, I have already said
that I cannot allow you. Kindly
allow the Leader of the House to
speak.

SHRI M. S. GURUPADASWA-
MY: I have to make a request to
you that we may skip the lunch
hour today so that a larger number
of Members can be accommodated
in the discussion.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): If the House agrees, we can
skip the lunch hour.

Aaa qear afga : fow arfaa &
ne agrfeat qged ¥ g F ...
(stmyww). ... wfeeTsy %1 gfe ¥
T H W RAURN

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Kindly sit down. I cannot
allow. Don’t disturb the House any
more.

CONSTITUTION (SIXTY

FOURTH AMENDMENT)

BILL, 1990

THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Madam I beg
to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”



